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CENTRAL ADMINISTRATIVE TRIBUNA
PRINCIPAL BENCH, NEW DELHI
CP 339 /2003 IN
0.A.1336/200%
Thursday, this the 25th day of Ssptembeir, 2003
HON’BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J)
HON’BLE MR. V.RK. MAJOTRA, MEMBER (A)
Shiri AEnNCGE Giri and 10 Others
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{(Through V.FP.5. Tyvagi & Atual Kumar, Advocatiss)
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BY HON’BLE MRS. LAKSHMI SWAMINATHAN, VICE CHAIRMAN (J) :
Heard Shri V.P.5. Tyagy, Jearned counsel Tor ine
petitionsrs in CF 233/20G3.
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28,5,2003 against which the pstitioners alisge COnTLUmMasious
and wilful dJdisobedisnce on the part of the respondsnt,
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confirms that the petitioners are Leing paid as per  the
ordsr  and no recovery has been effected by the respondents,
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{v.K., MAJOTRA) (MRS, LAKSHMI SWAMINATHAN)
MEMBER (A) VICE CHAIRMAN (J)
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